
1.f 10 .1.96. 	 Hon'ble Mr. K.D. Saha , Member () 

Hedrd 1erned counsel for the i;iplicnt. 

The lerned counsel for the applicant prdys for short 

adjpurnment to dmend the relief clause of the application. 

c! 	
Tha pr3yer is .11owd, List this case on 12.1 .96 for 

? 
- 

/ 	 . 
(K.D. Sh) 

Member () 

Hon .1ble Snrj N.Sahu, I1ember() 	 - 

Learned counsel Shrj Arnit Srivastava 

initiated his arguments for admission, it is noticed 

that this applicatjun has already ucen heard' for 

adrissiun uy Hoiile 4emuer(, Shrj ,U.Saha, List 

it before his dench on 22.1.96 'fDJD admjssjo, 

2. 	 6hri.£Amit Srivastava,1earned counsel 
prayed for continuation of thu status uo tiIj 22.1.95 

Prer allowed.. 

(N.ahu) 
[emOer (I) 
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3.! 22.1.96. Hon'bie Mr. K.O, Saha, Member () 

Heard Shri •mit Srivasitva, the learned counsel 

for the applicant on the question of admission. It appears 

that byM.. 19 /96 disposad of by order dated 12.1.96 , the 

applicant has been parmitted to amend orayer in interim 

relief and accordinoly, the interim relief para of the 

0A. -has been amended by incorporatin, the followinr - 

9 (b)' that your Lordship be oraciously be plaased to 

restrain the respondents from evictinn. the applicint from 

the overn ntquarter tiil the final dispogil of the 

appeal to be filed before the appellate authority. c' 

By this applic-atjon, the applicant has prayed 

for qu•ashinn the order of his compulsory retirement dated 

29.12.95 dg contained in •innaxur 	/15 and r,rnt of other 

consequential benefits. 

This is a Division Bench mcaLer. Prssentl, 

\/ 	NoDivision Bench is av3ilable. There is no likelyhood that, 

the Dijslon Bench will be avilable shortly. Considerino Q &. 

the submissions of the learned counssl for the anplicnt 

and also havinj rerjrd to the uroency of the case, I hereby 
- 	 -. 

admit this application for hearjno. Issue notices to the 

respondenT6f1ew7i within six weeks. Rejoinder, if any 

may be filed within two weeks thereafter. Requisites to 

be filed within ne week s  

f)- 	 It appears thatthe applicant has not filed any 



II 

- - 
— 1!96 

aopeil in accordance with the statutory provision s 

contained in CCS (cc.) Rules, 1065 •rnai.nst the 

order passed by the disciplinary authority vide - 

nnexure /15 datad 20.12.95. The learned, counsel for the 

apolicint submits that the applicant is filinn the apoeil 

niinst the order of the disciplinary authority as at 

nnXur3 .1/15 within the prescribed period of 45 days , 

and accoriinnly, he prys for issuance of direction for 

t 	
early lsposil of the ippeal by the appellate authority 

arid 	also pp -  for interim order that tilL the Jisposl 

of the appeal, the respondents should not evict the 

applicant froii the rovt. quarter which is occuppied by the 

applicant C nsiderino the submission$1  I hereby diraok 

order that the respondents be restrained from tka, evictifln 

the a pplicant from the ravt. u.rter which he is now 

occupyino till the disposal if the appeal by the apropri-i 

appellate authority. In orders passed on12.1.96 9  the 

maintenflc8. of status quo so far as the ovt. accomodation 

f
) 	 of the aiplicant is concerned was ordered. Let I copy of 

_- 	

the order be r'ivCn to the applicant's coynsel. List this 

csa on 26.2.96 for hearino on stay. 

/025/ 	 • 

Member () 
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26.2,96 
	

Hon 'ole Shri 	K. 0. Saha, Plemoer(R) 

CM 

	

Adjourned to 	10.4.96. Written 

	

statement to Defiled 	efore that datE. Stay to 
continue till then, 

Member (A) 

Hpn!oje Shri K.D.Saha, Member(A) 

Conse1 for the applicit..Shrj R.Srivastava 
Counsel for the respondents, None present. 

10.4.96 

CM 

Shri knit Srivestava,learned COuflgGj 
for the 	can 	is present. Norj One appears for 

j the respondents. No written statement has been filed. 

9d 
List 	hjs 	°fl596 Sta' te continue till. 
th8n.& 	 etvo n64t- 

v.  

	

Li 	ii iim rii 

9Hi CICFIW Eym 55 cIDLI9E ciotsjvLc 5 9Io9c ..J5aha) 

.91deIP 1 r(A) 

6 / 24.35 _9v) 	Cout,sel for th3 applicant:3hri M.P.Jixit, hrif holder 

of ihri 	.rijastaje. 

7 	6v 	Cojnsal for th respondents : hri J.N.Panley. 

Jith Coflsent, tha c as3 is 3d]ourn3d to 

('d 7.05.1996 for hearing on sty. 3tay shall continue 

17 	 to op irate till that J ate. 

)5,p-lt.1 
J-5 	

(N,K.\I3rma) 
fleniiar(:) 

c- 

,5)diL 	Jv) 

	

. 	6 	 L 

7,4r C : 



051 	0 ou ns e for the 
1 pplicant Shri it 	t 

CQunsel for the r espondents 	Shri J.Pindey. 

Heard Shri :rijt Srivast3.va 91  learned 

coum e for th apolicant and Shri J.N SPan dey,' learned 

Sr. Standim fCou1 for the Union of 1ndi. Shri 

ñdy stated that the W/s in the mate 	has not 

been riled as yet, however, he has been instcted 

by his blient that'the applicant hims4f is not stayinq 

in the quarter and he has ub-lt the arn Shri 

N 	Amit Srivastava stoutly denied this ai4legation.He 

Jlt 1 stated that the applicant himself jsz staying in 
U 	the quarterwhich was affir-ed by the aplicantwho 

was available in person in theCourt toay. The stay 

"in this curcumstanceS is allowed to continue tillAM  

finaldisposal bftheL - appeal preferred by the 

applicant on the ground that the quarter allotted to 

hiM is physically occupied byhim fo PD.his 	rsonal 

The stay order shall continue to o-erate 

1 	 till the disposal of the atpeal as clarif led above. 

Acooy ofthis order maybe g!iven to the 

learned counsel for the parties. 

4. 	 since, thisis a Djvisián Bezchrnatter, list 

thiscase before a Division Bench as and when the sarre 

is available. 	• 

• 	(N.K.Verma) 

SKI 	• 	 • 	 I 

M mber (A) 
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e1./ 20.9.c Shri Amit Srivastava, the counsel for the applicant. 

Shri J.N. •Pandey, Sr. Standing Counsel for the 

respondents. 
.VL'b V  

Heard. Prayer has been made for amendxngin order 

to.add certain interim relief as mentioned in this 

appcation. Prayer is allowed. Amendment"becarrisd 

out accordingly. MA is disposed of accordingly. 

The 1applicant has also prayed for interim relief 

relating to restraining the respondents from evicting 

the applicant from the quarters occupied by him till the 

disposal of the review application which he has allegedly 

filed on 14.9.96. In our opinion , it will be proper 

if the app1ica6t is nt1,victed ?mn the quarters 

occupied by him tilidisposal of the.review petition 

riId by him' . 	i4..96. 

Shri J.N. Panday, the learned Sr. Standing 

Counsel states that he shall be filing written statement 

in the CAtoday. The learned counsel for ,the 4pplicant 

shall be at liberty to file rejoinder, if any, thin 

Awo weeks from now. List this cse (GA 14/96) on 

14.11.96 for hearing, Let a copy of the order be given / 

to both the parties. 

Ic B S / 
	

(K.O. Saha) 
	

(V.N. Plehrcitra) 

	

Member (A) 
	

Vice—chafrman 



4 . 

OA-14/96 

_9./ 14.11.96. 	List it1on 2.1.1997 f or heJrinQ. 

jcus/ 	 ; 	 (v.N. 1ehrotra) 

1 	 Vicechairman 

10/001.97 	 Since 	is not vi1ab1 , the cJ e(is adjounre 1  

- 	tQ 14.02.1997fo haring. 

$ 	 . 
,• 	 (V.Mehrra) 

ViCb_Chaian  

H V 	 •, 	 I 

•- 	 - 	• 	 I 

14297 	
LIst on 	29.4.97 fo.rh\iflg. / 

- 	 t 

CM 
(V.N. e.hrtra) 
\iicChirrnen • 

12./29.4.97. 	.Lst-iton i6.797,fo,rhear5ng .. as pza(i for. 

/ - 	-• 	 \ç\J 

(K uthKmar) ' 

 

J.N. ehrot.ra) 

-• 	 rnember (. 	 ice-chairman 
I 	•. 	•.i 



Oh-1/97 

List an 25.8.97 for hearig. 

(J.N.1ehrotra) 

26L 8.97 

Vice—Chairm an 

Ust 	on 24.10.97 for heaT*g. 
; 	•1 

O.N. ('1ehrotra) 
SJice—Chirmsn 

	

.1 24.10.97. 	Shri Amit Srivstava, the counsel for the applicant.'"i 

Shri J.N. Pandey, Sr. Standing Counsel for ,"the 

Union of India respondents. 

The learned counsel for the applicant stais that 

the order of compulsory retirement of the applicari, Shri 

Prem Chandra Mirdha has been set aside by the appèllate 

authority. He does not want to press this CA., He/seek 1 
permission to withdraw this Oh. 

	

2. 	In view of the above statement, the applicant is 

 

permitted to withdraw this Oh. 

withdrawn. 

This Oh is disposed of as 

\\1\ L 
(V.N. ilehrptra) 

Vice—chaim an 

-i-- 	-: 
I 


